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JOINT COMMITTEE REPORT IN PURSUANCE TO THE ORDER DT. 10.12.2024 OF
HON'BLE NGT (PB) NEW DELHI

In the matter of :

Original Application No. 1354 OF 2024 titled as Viyana Berwal Versus the DFO,
Faridabad before theHon'ble NGT, Principal Bench at New Delhi

1.0 Background of the Case:

In this Original Application, the Applicant has alleged illegal felling of a group of
heritage Pipal trees in the premises of the office of the Deputy Director, Animal Husbandry
and Dairying, Faridabad. The Applicant has made allegations that though these heritage
trees have been destroyed, their roots still exist and that, in spite of the complaint to the
Authorities, no action has been taken.

It has also been alleged by the Applicant that though the permission to cut sisham
and miscellaneous trees were granted, there was no permission to cut the pipal trees and
that illegal felling of trees has been done at the instance of Deputy Director, Animal
Husbandry and Dairying, along with range Officer and contractor.

1.1 Cognizance by the Hon’ble NGT(PB), NewDelhi.

The Hon’ble NGT (PB), New Delhi vide Order dated 10.12.2024 (copy enclosed), in
the captioned matter has directed that,

“To ascertain the truthfulness of the allegations made in the OA, we also appoint a joint
Committee comprising the representative of the Member Secretary, CPCB and RO, MoEF&CC,
Chandigarh who will act as the Coordinating Agency. The Joint Committee will visit the site,
ascertain the number and extent of illegal felling of trees, the type of trees that have been cut
and the permission, if any, obtained from the Competent Authorities to cut the trees. The Joint
Committee will also ascertain the persons/authority responsible for the illegal felling of trees
and submit the report before the Tribunal within 8 weeks

Since an apprehension has been expressed that even the roots of the illegally cut trees
will be destroyed and removed therefore we direct the Committee to undertake the site visit as
early as possible preferably within a period of one week. Let this order be conveyed to the
Members of the Committee by the Office immediately.”

Copy of the Order dated 10.12.2024 has been annexed hereto as Annexure-1.

1.2 Compliance of Order dated 10.12.2024

In compliance to the aforesaid Order, Joint Committee was constituted comprising
the representative of the Member Secretary, CPCB and RO, MoEF&CC, Chandigarh.
Accordingly, the Joint Committee comprising of following officials inspected the site on
26.12.2024.

S.no Name and Designation Organization
: Shri N.K. Dimri, Technical Officer (Gr-I), RO, MoEF&CC, Chandigarh
2 Shri Danish Meena, Scientist C Central Pollution Control
Board
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2. As per condition no. 12, the permission was granted as per recommendation of RFO
subject to the conditions that the User agency will Plant Five times the number of
trees i.e. (52x5=260), and will transplant 08 Ficus trees along with submission of
the Land Plan for plantation. Deputy Director of Animal Husbandry and Dairying,
Faridabad has violated the condition no. 12 and has cut down 08 ficus (including 05
peepal) trees instead of transplantation.

3. During the Joint Committee visit to the said premises, stumps of 03 Pipal trees and
03 other fecal trees were found. Despite obtaining felling permission, the User
Agency was found to have violated condition no.12 of the felling permission.

1. DFO may be directed to take necessary action for violations of condition no 12
of the tree cutting permission given to the Deputy Director of Animal
Husbandry and Dairying, Faridabad.

2. The protection and management of forest is primarily the responsibility of State
Governments / Union Territory Administrations, thus the State Governments
Administrations shall take appropriate actions in accordance with the
provisions made under the relevant Acts/ Rules for regulating the felling of
trees and penalising the offenders for illegal felling of trees.

3. For protection and management of trees in non-forest areas State Govt. may
expedite tree cutting policy for non-forest areas.

G

S

N.K. Dimri, Danish Meena,
Technical Officer (Gr-1), Scientist C

RO, MoEF&CC, Chandigarh Central Pollution Control Board
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Pictures of the site inspection

Fig 2Peepal tree roots with resprouts at location 2
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New: Industnal Townsh
Fandabad Divisio

‘Harya

Fig 4 leveling of area with soil after cutting of trees
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ANNEXURE-I
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1354 /2024
Viyana Berwal Applicant

Versus

The DFO, Faridabad & Ors. Respondent

Date of hearing: 10.12.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Naresh Kadyan, Applicant in Person (Through VC)

ORDER

1. In this Original Application, the Applicant has alleged illegal felling
of a group of heritage Pipal trees in the premises of the office of the
Deputy Director, Animal Husbandry and Dairying, Faridabad. The
submission of the Applicant is that though these heritage trees have been
destroyed, their roots still exist and that, in spite of the complaint to the

Authorities, no action has been taken.

2. The Applicant has referred to the tree felling permission on page 9
and has submitted that though the permission to cut sisham and
miscellaneous trees was granted, there was no permission to cut the pipal
trees and that illegal felling of trees has been done at the instance of
Deputy Director, Animal Husbandry and Dairying, along with range

Officer and contractor.

3. Issue Notice to the Respondents for filing their reply by way of
affidavit. The Applicant is directed to serve the Respondents and file

affidavit at least one week before the next date of hearing.
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4. To ascertain the truthfulness of the allegations made in the OA, we
also appoint a joint Committee comprising the representative of the
Member Secretary, CPCB and RO, MoEF&CC, Chandigarh who will act as
the Coordinating Agency. The Joint Committee will visit the site,
ascertain the number and extent of illegal felling of trees, the type of trees
that have been cut and the permission, if any, obtained from the
Competent Authorities to cut the trees. The Joint Committee will also
ascertain the persons/authority responsible for the illegal felling of trees,

and submit the report before the Tribunal within 8 weeks.

S. Since an apprehension has been expressed that even the roots of
the illegally cut trees will be destroyed and removed therefore we direct
the Committee to undertake the site visit as early as possible preferably
within a period of one week. Let this order be conveyed to the Members of

the Committee by the Office immediately.

6. List on 03.02.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

December 10, 2024
Original Application No. 1354 /2024
A..
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ANNEXURE-II
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Permission letter by
Concerned Divisional Forest Officer
gRamn WR&R / Government of Haryana

‘P:fm"‘l‘s‘sﬁ:‘:*fm SRR, 1900 (1900 7 o 1 s 1) 1 -4 e e 47
or felling of trees in areas notified under general section-4 of Haryana

Act, 1900 (Punjab Act 11 of 1900).

:“ et yrerazT S T
ame Deputy Director Ahd Fandabad
[EA H A
Organisation Name Deputy Director AHD Fardabad
T T Deputy Dlreclor Ammal Husbandry & Dau'ymg Fandabad Near
Current Address Railway Station Road Old Fandabad
oft R Faridabad , Faridabad (Haryana),
Land Location
Land Measurements
¥ e MEN T
T e TR 355
Khasra/Plot Number
h :u;mi &l AM : Ravinder Singh
Range Officer Name

Reference No. (SRN}:-LLQ-8V)-VQQB
arf @ §1 fifd / Date of Issuance: 25-10-2023
378 @@ @1 |UF / Place of Issuance: Fandabad
SR T T miRe / lcsumg Authority: Divisional Forest Officer (Raj Kumar)

This is 2 Dugluny Slgned Certi
{ from the verification fin

k mentioned below:
3/eserviceslmobileapilvenfylfomstILLQBVJVQQB

#qeﬁﬁﬁﬁﬁs@!ﬁl

Land Jnd Precervation

164.100.137.24
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wriRr @ sifdert g1 aigHfc o
Permission letter by
Concerned Divisional Forest Officer

gRATUM IR&R / Government of Haryana

zRamm ».aRem Hffam, 1900 (1900 &1 v @ Hfafyad 11) 1 urRi-4 & sieft sfdgfed 4 § ga1 6 Fer i srgfal
| Permission for felling of trees in areas notified under general section-4 of Haryana Land and Preservation ‘
Act, 1900 (Punjab Act 11 of 1900).

Applicant Deputy Director Ahd Faiydsbad at village Faridabad  district Fandabad  made
a proposal to fell trees on this land with Khasra/ Plot number 355 < |
The report submitted by RFO, _Ravinder Singh dated __ 19-10-2023 [

{ CONDITIONS OF PERMIT
|1 Only the numbered trees will be felled. ‘
|

2. Trees to be felled will not be uprooted except in case of developmental works/ Individual plots
| 3. No dragging of wood will be permitted.
; 4. Felling after sun set and before the sun rise will not be permitted.

| s.No fire will be allowed.

6 No damage to unmarked trees will be caused during felling in the area and the owner will have to pay the
compensation as determined by DFO for any such damage. ’

\ 7. The owner of land shall be responsible for any illicit felling in the area and he will have to pay the compensation|
as determined by DFO for any such illicit felling.

8. No forest produce will be removed without a Rawana Challan from concerned Range Officer
¢ |

| 9 The permit is liable to be cancelled at any time if any violations of conditions of permit take place / facts given in

the application for permit are found incorrect. The decision of DFC in this regard will be final

l 10. The forest department does not hold any responsibility for distribution of sale proceeds among the owners of

the land.

11.No §eparate permit for timber transit as per Indian Forest Act, 1927 is required within the territory of Haryana i
[

12. .permission Is Granted As Per Recommendation Of Rfo Subject To The Condition
That The User Agency Will Plant Five Times The Number Ot Felling Trees le

|
' (52x5=260) 08 Ficus Trees To Be Transplanted And Submit The Land Plan For
‘ Plantation. E
T
- .}n
! ! Fiols ‘
’ u T
; F..'-?" |

(
Raj Kumai

Date:, | 25-10-2023
place;_ Fardabad (Divisional Forest Officer)

—

| This is a Digita

cimcibind feam tha uarifiratinn link mentinned helow

lly Signed Certificate and does not require physical signature. The authenticity of this certficate can be
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gRamun WRaR / Government of Haryana

fi= arferfrd opffs A gadl &t erd &t A

R s-aReo HfafaE, 1900 (1900 @1 GoTa @1 AR 1) 6 aR1-4 F 3¢
4 of Haryana Land and Preservation

permission for felling of trees in areas notified under general section-

Act, 1900 (Punjab Act 11 of 1900).

Species Classwise number of trees Total Total
T R ¥ o.of Volume
| v v oI 1A 118 A 18 Under i
| trees (M3)
i | Size Trees
Sisham 2 4 0 1 0 0 0 0 7 1.81
Misc ) 27 9 3 0 0 | 0 45 16 14
Total 7 3t |- 9 4 0 0 ] 0 52 17.95
L | oAl i
' i R il - 2" M Sl L
o S B! i
|
DL SALI A D LA T ki s
| |
B8 LR BN R SR (I e

S @ea &1 faf2l / Date of Issuance: 25-10-2023
S @ @1 ¥UH / Place of Issuance: Faridabad
S8 @< arer mfgexul / Issuing Authority: Divisional Forest Otficer (Ra) Kumar)

Thic ic a Ninitallv Sianed Certificate and does not require physical signature The authenticity of this ceruficate can be

B4 VNI IR S I
TR AR g SEHR) RT SiHfT O
:mé@m ) Permission letter by

o 1| L Concerned Divisional Forest Officer

T IRIAE

P e e
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ANNEXURE-III
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IN THE COURT OF Hon’ble Chairman, National Green Tribunal. New Delhi
|.Viyana Berwal D/o Smt Sukanya Berwal through her grandmother Smt
Sharda Khatkar
2. Choudhary Naresh Kadyan
VS:

1. Range Forest Officer, Faridabad

2. Deputy Director, ANIMAL Husbandry & Dairying. Faridabad

3. District Coordinator, Haryana Biodiversity Board. Faridabad

Written statement of behalf of respondent no. 2
Respectfully showeth:-
Preliminary objections:
1. That the suit of the plaintiff is not maintainable in the present form. hence
the suit of the plaintiff is liable to be dismissed.
2. That the plaintiff has filed the present suit on unfound basis and is
misleading the Tribunal.
3.- The plaintiff is misusing the process of law only to harass the defendant
and wasting precious time of Tribunal.
Reply:-
1. That Government of Haryana declared to establish a State of Art,
Government Veterinary Pet Clinic in Faridabad. to provide advanced

diagnostic and treatment services to pets in larger public interest of the
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area vide Budget Announcement No 40 for financial vear 2020-2]
(Annexure R-1)

. That in order to implement said Budget Announcement. the department
Land a‘t Government Veterinary Hospital, NIT, Faridabad was identified
for establishing Government Veterinary Pet Clinic at Faridabad in
compliance of directions of Office of Director General. Animal
Husbandry & Dairying, Haryana dated 27-03-2023 (Annexure R-2)

3. The said department land at NIT is 82.63x58.46 metres in size and is
bound from three sides and facing railway road on front side. It is already
having buildings of Government Veterinary Hospital. District Discase
Diagnostic Laboratory, Sub Divisional Officer (A!-I&D) Faridabad office
and Deputy Directqr (AH&D) Faridabad office and stall quarters. In
order to establish new proposed building of Government Veterinary Pet
élinic as per available space and in compliance to Haryana Bui]'ding
Code- 2017 , means of access norms as mentioned at point nos 7.10 (2
and 3) wherein it is required that “approach to building and open spaces

to its all sides up to 6.0 metres width and sufficient width shall be

permitted at the curve to enable the fire tenders to tun the turning cirele

should be at least of 9.0 metres radius”. (ANNEXURE R-3)
. That to construct the building of Government Veterinary Pet Clinic in

available space, it was mandatory to fell the trees as per requirement of

development work. Therefore, the permission to fell 52 trees (including 3
o
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Peepal trees are sr nos. 34, 35 and 36) was received from Forest
Department. Faridabad vide dated 25-10-2023 . (Annexure R-4)

5. That the Forest department. Faridabad had estimated the minimum value
of 52 numbered trees at Rs. 24954/-( Rs twenty thousand nine
hundred fifty four only). (Annexure R-5)

6. That after getting the permission of felling trees. a Committee was
constituted under the Chairmanship of SDO (AH&D) BadKkhal to execute
and supervise the felling of numbered trees by orders of Deputy Director
(A.H. &D.) vide dated 27-12-2023. (Annexure R-6)

. That the said Committee conducted auction for felling 52 numbered trees
on 11-01-2024 and the highest bid amount of Rs.-200000/ ( Rs Two
lakh only) was deposited to State exchequer through Challan dated 11-
01-2024. - received thus was deposited the (Annexure R-7)

. That only the permitted numbered trees (l.e. 52 trees) have been felled
under the supervision of Committee constituted for the same and a
official from Forest department, Faridabad was also present during the
same. The three Peepal trees (out of permitted 52) have been telled but
not been uprooted hitherto, as these trees are grown near to the common

boundary wall with private property and transplantation of these trees can

cause damage to the wall. Therefore the trunks along with live roots of
these three Peepal trees have been carefully preserved for transplantation

at the other appropriate location when the old boundary wall will be
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dismantled with the start of construction work of proposed Pet Clinic
building in near future, by safeguarding the safety of adjacent propertics.

9. That as per instructions of permission dated 25-10-2023 260 ( five times
of 52) trees were to be planted and the the same was complied with in
letter and spirit by planting 1153 trees including Pecpal. Bargad, Neem
and others at different land parcels of Department in district Faridabad. (
Annexure R-8)

10.Layout Plan of the site (Annexure R-9)

It is therefore, prayed that in view of the stated facts and circumstances
mentioned above, in the interest of justice. the Hon’ble court to please dismiss

the suit.
4
/ / -

Dated 20-01-2025

SDO ¢/ khal Veterinary S{frgeon, GVH
NIT Faridabad
Veterinary Surgeon, DDDL @05 Dy. Suptd. O/o DD (AHD)

Respondent no. 2
Verification
It has been verified that the contents of the preliminary objections no 1 to

3 and replies parawise of para no. 1 to 9 of the plaint are true and correct to best

of my knowledge and belief and nothing has been concealed therein. Verified at

Faridabad on



Dated 20-01-2025

SD Dj Badkhal

%

NAAL

Veterinary Surgeon, DDDL
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-

Veterinary Surgeon, GVH

¥

NIT Faridabad

Dy. Supl(@» DD (AHD)

b

Respondent no. 2
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Proposal for opening of pet clinic at Panehlkula, IFaridabad and

Gurngram,

Subjeet:-

¥e4

In order to open pet clinic at Punchkula, Faridabad and Gurugram, it is
requested to send the proposal for the creation of new posts category as required,

giving complete details of salary, scale of post and the number of posts require.

VWAL

(Dr. Raja Sckldar Vundru)
Principal Sccictary to Govt. [aryana
Animal Husbandry & Dairying, Deptr.

Y ' 12.10.2020
Dain _._____
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() The approsch 1o the burldimye and open spaces on s all
sides upto 6.0 metres width, shall have composition of apd
Surfuce capable of taking the weight ol hre tender.
wclghlng upto 22 tonnes tor low rise building sl 15
tonnes for building 13 metres and above in height. The ~aid
open space shall be Kept free of obstrucuons and shall be
motor-able.

[66]

(i Main entrance to the premises shall be of adequate wadih o
allow casy access 1o the fire tender and i e case i <hall
measure less than 6.0 metres. The entrance cate <hall told
shde hack agamst the compound wall ol the prenmses. thus
leaving the exterior access way within the plot free tor
movement ol the hre service velieles 11 archway s
provided over the main entrance. the hereht ar the wchway
shall not be of height less than 5.0 metres.

In case of basement extending bevond the building line. it
shall be capable of 1aking load of 43 tonnes ror o buildine
ol height 15.0 metres und above and 22 wonnes for buldine
height less than 15.0 metres.

Every person who apphies Tor perimssion tor crecoon ar e
erection of building shall also submit NOC tor accessmy the
road (whether Nauonal Thghwav, Ste Theghwave if apphcable
from the concerned authorny.

(i)

Light and Ventilation of building

h

2)

(RY)

Every room that is intended for human habuatien <hall abut on
an inleaor oF extenor open space or on o verandab open o
such interior or ex1erior open space.

The sethuack area can be sunk for ight, ventiliinoen anid access 1o
busement. provided fue wender movement is not hrndered.

The whole or part of one side of one or more rooms mtended fog
human habitatian and not abuting an cither the tronn, rear ar
side open spaces shall abut on an mterior open space whose
minimum width i all direcnions shall be 30 metres in ciase ol
buildings not more than 15 meues in heieht, and 1 case of
buildings above IS metres, the provision ol Code 7.2 (1) <all
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Permission letter by

Concerned Divisional Forest Officer (
gRaon TR / Government of Haryana

& wdm FirEa A0S f?a*i F

4 3] Esin

4 T d
Permission for felling of trees in areas notified under general section-d of Haryafu Land and Preservatlon
Act, 1900 (Punjab Act 11 of 1900).

=
Name

M3 F A
Organisation Name

adu[ ua
Current Address

yft vam

Land Location

@qm

Land Measurements

W!WW
Khasra/Plot Number

¥ SIHIR & AT
Range fou:er Name

Reference No. (SRN):-LLQ-8V]-VQQB
o) & ) [ 7 Date of Issuance:
AR A & FAH / Place of Issuance;

) A avett WTfHaRv / Issuing Authority: Divisional Forest Officer (Raj Kum

Thus is a Digitally Signed Ceruficate and does not require physical S|
| verified from the verification link mentioned below:

=T e vwEe T EETE
Deputy Director Ahd Fandabad

Deputy Director AHD Fandabad

Deputy Director Animal Hushandry & Dainving Faridabad Neat
Railway Station Road Old Fandabad

Faridabad . Fandabad (Hamvana)

10(Kanal)

355

Ravinder Singh

25.10-2023
Faridabad

ar)

gnature, T :
he suthenticty of this certlicate an be

https://164.100.137.243/eservices/mobileapi/verify/fore
— SULLQ8VIVQQp

I ot
lo




Permission letter by

Concerned Divisional Forest Officer
&R FSR / Government of Haryana

giamn »3.aRem wftfras, 1900 (1900 @ goma @ afEfe= 1) & 1.4 & wif sfisioe 4 & g0 7 522 Fr ey ’

Permission for felling of trees in areas notified under general section-4 of Haryana Land and Preservation |
Act, 1900 (Punjab Act 11 of 1900).

Species . Classwise number of trees Tcmlr TIOEJI
’ no o Vaolume
A 18 Under
\Y v 111 1A 1B l bl o (M3)
= ' 2 4 0 1 0 0 0 0 7 1 81
Sisham . . _ ) _
| 5 27 9 3 0 o 10 15 1614
_ o prmmis e o ; : : i ._
5 7 31 | 9 4 o 0 1 0 52 1795
4
e 1 i e s
. g et ; |
— = _I'l !
% ) o ‘
' o |
ar |
@y 1
]
vt l
Ue |
"'h-....,_h ‘
""-._\_ :
P~ :
\H\ ,;
|
\ \
L |
|
1 s
45 | Ell
9 & A A 7 Date of Issuance: 25-10-2023 ﬁ';tn
W B BT €T / Place of Issuance: Faridabad PR
mﬁaﬂ#mmfﬁmmlssuing Authority: Divisional Forest Officer (Raj Kumar) ‘-_gtr )
[
I This 1s a Dngitaﬁy- E‘p;n_eEuCertnhcate- anc_I does not require pﬁysical signat )
verified from the verification link mentioned below: RHPES e authenucity of this cernficate can be

https://164.100.137.243/eservices/mobileapi/veri fy/forest/L LQ8VIvQQB

1)
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Permission letter by

g:zufm gjﬂam U=, 1900 (19007 Gorre @t AT EETE ) 1 A E i efETe A R E O
ermission for felling of trees in areas notified under general section-< of H.;ry;n; Lar;; i‘rer“Pr
oo gservation

Act, 1900 (Punjab Act 11 of 1900)

Applicant My_i,}g&'}l"_f_'-"-“-‘—‘—f-mdmd atvillage Fandabad district _Fanidabuad ol
a proposal to fell trees on this 1and with Khasra/ Plot number ____—______________: - =

The report submitted by RFO. Ravinder Singh dated

CONDITIONS OF PERMIT
1. Only the pumbered trees will be felled.

2. Trees tO pe felled will not be uprooted exceptin case of develcpmemal works/ Individual plots

3. No dragging of wood will be permitted.

4. Felling after sun set and before the sun rise will not be pcfmllled

5, No fire will be allowed.

6. No damage 10 unmarked trees will be caused during felling n the ared and the

campensation as determined by DFO for any such damage.

of land shall be responsible for any tihat feling 1n the ared and he call nave 1o pay

7. The owner
d by DFO for any such et felling.

as determine
8. No forest produce will be removed without 2@ Rawana Challan from concerned Range Officer

tions of condinons of permit take

e cancelled 2t any time if any viol3d
Qafd waill be f||"|l]]

g9, The permit is liable to b \
the application for permit are found incorrect. The decision of DFO 10 this re
10, The forest department does not hold any reSponsmi!ity for distribution of sale proceeds among the

the land.

11. No separate permit for timber transit as per Indi

1ssion Is Granted As Per Rccommendation of Rfo Subject To The Conditian
y Will plant Five Times The Number Of Felling Trees le.
To Be Transplanted And Subnut The Land Plan Far

12. .perm
That The User Agenc
(52x5=260) 08 Ficus Trees

Plantation.

Raj Kumar

'I Date: 25-10-2023

! place: Faridabad

- . B (Divisional Farest Qfficer)
| This is a Digially Signed Cert!
ified from the verification link mentioned below:

ver
https://1 64.100.137 243/ese rvices!mobnleapn‘ven[y,*fnmgm LQ8\JVQQB

12

TE™

Concerned Divisional Forest Officer (6
afamon FRER / Government of Haryana 303

owner will have to pay tht

an Forest ACt, 1927 is required within the territory of Haryana.

the ccfr-p-_-ns.}l.unl

place / facls gquvenin |

owiners ufl

ficate and does nat require physical Signature The authenticity of this caruficate can b
Ll 15 e

3ot
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. | DDO Coge 2337 E - CHALLAN
Government of Haryana

Valid Upto:  28-01-2024 (Cash) HHLHEL
23-01-2024 (Chq /DD)

GRN No.. 0111708060

Remitter Copy

Date: 11 Jan 2024 13:31:39

Office Name  2337-S0C AH Badkhal

e ot

Treasury: Fandabad
Period. (2023-24) One Time
: Head of Account . Amsunt @
v I nanas1.200.57-51 Miscellaneous-Qther R 200000

For SB! Bank-Challan o te acceptea under fee type -263

PD AcNo o

Deduction Amount. ¥

§ TotalNet Amount Af/t 2[ &623é OJg

¥ Twolaknhsonly

.: Tenderer's Detail

B GPFIPRAN/TIN/AcY. no/Vehiclaho/Taxid-

| PAN No:

'\ Tenderer's Name. ?}hakhal

I: Address: H Badkhal

.| Paricutars: Aucuon morey f

d Fandabad

i )

: 5 ' 4D | ilnsmnal thcer+1
| Cheque-DD-

g oot AmmaTH[u:s%@pumr&.gnaw.z 9

FOR USE IN RECEIVING BANK

: Tolroiworis anrs:

E Bal‘?ﬁn oaug EE;LE;‘E;E Sl indix

- 3 9&9@&:*—“
luél‘n"" 1 M ?u@zlﬁ»*n [T

v-\‘

e F-F:rua
lqm vl /WAKER : wiiFaaf f;gc?:f:g),

tws of this challan at 'Verify Challan’ on e-5r2s website.
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Plantation In AHRD Faridabad =
Hame of GVH/GVD No of Name of Tree/Plant
Trees
Planted ==
ll_ ]|G'u'h SP Palla S Udahail, Neem, Amrud. Arjun, Papdi
2 |GvD Agwanour 5 Arjun,
\: Wﬁvn Badoli 30 Arjun, Neem, Peepal , Jamun, Shahjan , Bargad etc
L GVD Neemka 20 Arjun, Necm, Pecpal , Jamun, Shahjan . Bargad o1z
l5 GVD Sihy 20 Arjun, Necem, Peepal, Jamun, Shahjan , Bargad et:
6 GVII Tigaon 15 Anjun, Peegal, Jamun, Neem, |
7 GVD Sadpura 10 Papdi, Mango, Jamun, Arjun |
GVH Fandabad city |15 Peepal, Bargad, Neem, Papds, Mulberry, Aloevera, Tuls '
Dougaineillea =
9 GVH Khen Kalan 10 Peepal, Bargad, Neem, Papdi, Mulberry, Tulsi, Boupainad -:.1i
=
10 GVD Bhuapur 5 Neem Pandi !
11 GVD Nacholi 5 Peepal Neem  Papd: —
12 GVD Bhatola 5 Peepal Neem  Papd, J
13 GVH Bhaupani 30 Peepal, Neem Bargad Papdi, Mulberry =)
14 GVD Jasana 10 Peepal teem Bargad Miulberry _]
15 GVD Amipur 10 Peepal Neem Rarzad Mulberry |
16 GVD Dadsiya 13 Peepal MNeem Bargad RNulberry U
17 GVD Badshahpur 19 Peepal Keem Sarpad Mlulberry . _|
1B GVH Chhainsa 10 Peepal MNeem Bargad
19 GVD Moluka 9 Peepal Meem Rargid Jamun
0 GVH Panhera Khurd |15 Peepal Pieem Rarpad
21 GVD Bahbalpur 10 Peepal Peem Rorgad Ashok Gulmohar lamun
22 GVD Shahpur Kalan |5 Peepat Fieem Racgrd lamun 1
23 GVH Nanyala 10 Peepal ferm nigid
24 GVD Narhawal 10 Perpal Pieem fvpad jamym ___ :1
25 GVH Seckn 15 Peepal feem Bargat Aryun _|
16 GVD Piyala 5 Peepal Meem Barpad Arun
17 GVD Mohla 5 Peepal Neem Aarpad i
18 GVH Dayalpur 80 Peepal heem Bargyd Athok Gulmahar Jamun =
29 GVD Bukharpur 35 Pecpal Neem Bargyd lamun Arun
10 GVD Macchaghar 35 Peepal *eem Baredyd Arun
1 GVH Ballabgarh 20 Peepal heem Sarpad
n GVD Chandawal 50 Peepsl teem Barpad Jamun =
13 GVD Jajiu 30 Peepal Nheem Barpad =1
12 GVH Kual 5 Peepal heem Barpad i
15 GVD Gharoda 34 Peepal heem Barpad e
16 GVD Manjhawah 1 Peepal Neem Barpad =
37 GVH Mohna 20 Peepal Neem Barpad =
18 GVH Sunped 180 Peepal Neem Bargad Ashok Gulmehar Jamun Paapn
33 GVD Deep 20 Peepal Necm Barpad
40 GVH Jawan 15 Peepal Meem Barpad
41 GVD Fatehpur Billoch 15 Peepal MNeem Barpad T
42 GVH Atal ? Peepal MNewm Barpad .,
1) GVD Garkhary 3 Pecpal _Heem Darpad ——
[2a GVD Arwa S Pecpal Meem Ruprg o —— |
a5 Gvh NIT Faridabag 10 Pipal neeni pular panm |
a6 GVH Bhanakpur 35 Meen, Yo Papal Barpy i ; -
5 GVH Fatchour Taga 100 Neem Papu sh.:n_,..._r,fl']_ :“s:;:::a::ui:3::;:::‘::] -
48 GVH Dhayy 20 Neem Papa ashoka __—___—'__‘—'———-—_"__________ i
® e
GVH Swohi 10 Pikhan St :
Total 1153 N R =
\ _:

1€
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